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To:
C.C.E. DELHI IV
NEW CGO COMPLEX, NH - 1V, FARIDABAD.
C.C.E. DELHI IV Appellant
Vs
M/S MAPSA TAPES (P) LTD. Respondent
[ am directed to transmit herewith a certified copy of Final order No.  C/140/ 2010 CU|DB| dated 24.09.10

passed by the Tribunal under Section 129, (B) of the Customs Act,1962 & Financial Act 1994 relating to Service Tax
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CUSTOMS EXCISE & SERVICE TAX APPELLATE TRIBUNAL
NEW DELHI
Court No.IV

C/Appeal No. 70/2007-Cus

(Arising out of order in No.23/DL.IV/06 dated 28.12.2006 passed by
the Commissioner of Central Excise, Faridabad)

Date of Hearing:22.9.2010
For approval and signature:

Hon’ble Shri M.V. Ravindran, Member (Judicial)
Hon’ble Shri M. Veeraiyan, Member (Technical)

1. Whether Press Reporters may be allowed to see
Under Rule 27 of the CESTAT (Procedure) Rules, 1982?

2. Whether it should be released under Rule 27 of the
CESTAT(Procedure) Rules, 1982 for publication J
in any authoritative report or not?

3. Whether Their Lordships wish to see the fair copy Yot
Of the order?

4. Whether Order is to be circulated to the Departmental \(,&\
Authorities?

CCE, Delhi-V Faridabad Appellants
Vs
M/s Mapsa Tapes (P) Ltd Respondent

Appeared for the Appellant:’  Shri S.K. Panda, Jt CDR
Appeared for the Respondent: Shri Rajesh Rawal, Advocate

Coram: Hon’ble Shri M.V. Ravindran, Member (Judicial)
Hon’ble Shri M. Veeraiyan, Member (Technical)

inal orRDER Ne. Q/ ( Lw/ lg
Per M.V. Ravindran:
This appeal is filed by the Revenue against the order in original

dated 28.12.2006.
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2. The Revenue is aggrieved by the order in original to the extent
that adjudicating authority has not imposed interest even. after
confirming the demands raised on the appellants.

3. At the outset, the learned Counsel appearing for the respondents
submits that the respondents were agitated by the very same order in
original and had moved in a appeal to the Tribunal in Customs Appeal
No. 216/06. It is the submission that the Bench on 26.5.2009 by Final
Order No. C/207/09 set aside the demand raised by the very same
order. It is the submission that the order in original has already been
set side by the Bench. |

4. The learned Joint CDR after perusing Final Order No. C/207/09,
fairly submits that the order was passed against the very same order
in original against which they are before us.

5. Since the order in original which confirmed the demand on the
respondents herein is already set aside by Final order No. 207/09, we
are of the view that the Revenue appeal does not survive. In view of

this, Revenue’s appeal is dismissed.

(M.V. RAVINDRAN)
Judicial Member

(M. VEERAIYAN)
Technical Member
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